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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FIFTEENTH SESSION

THE KARNATAKA URBAN DEVELOPMENT AUTHORITIES
(AMENDMENT) BILL, 2017

(L.A. Bill No. 38 of 2017)

A Bill further to amend the Karnataka Urban Development Authorities
Act, 1987.

Whereas it is expedient further to amend the Karnataka Urban
Development Authorities Act, 1987 (Karnataka Act 34 of 1987), for the
purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty eighth
year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Urban Development Authorities (Amendment) Act, 2017

(2) It shall come into force at once.

2. Amendment of section 36.- In the Karnataka Urban Development
Authorities Act, 1987 (Karnataka Act 34 of 1937), in section 36,-

(i) in sub-section (1), for the words and figures “of the Land
Acquisition Act, 1894” the words and figures “of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013” shall be substituted;

(ii) in sub-section (2), for the words, brackets and figures “sub-section
(2) of section 50 of the Land Acquisition Act, 1894”, the words, brackets and
figures, “sub-section (2) of section 95 of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act,
2013” shall be substituted; and

(iii) in sub-section (3), for the words and figures “section 16 of the
Land Acquisition Act, 1894”, the words and figures, “section 23 of the Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013” shall be substituted.



STATEMENT OF OBJECTS AND REASONS

The Land Acquisition Act, 1894 was repealed by the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (Central Act 30 of 2013). Therefore it is considered
necessary to amend the Karnataka Urban Development Authorities Act,
1987 (Karnataka Act 34 of 1987) to incorporate the provisions of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013 (Central Act 30 of 2013) for the purpose of land

acquisition, acquiring possession of the land and award of compensation.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative

measure.

R. ROSHAN BAIG
Minister for Urban Development
and Haj

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA URBAN DEVELOPMENT
AUTHORITIES ACT, 1987 (KARNATAKA ACT 34 OF 1987)
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36. Provisions applicable to the acquisition of land other-wise
than by agreement.- (1) The Acquisition of land under this Act otherwise
than by agreement within or without the urban area shall be regulated by
the provisions, so far as they are applicable, of the Land Acquisition Act,
1894.

(2) For the purpose of sub-section (2) of section 50 of the Land
Acquisition Act, 1894, the Authority shall be deemed to be the local
authority concerned.

(3) After the land vests in the Government under section 16 of the
Land Acquisition Act, 1894, the Deputy Commissioner shall, upon payment
of the cost of the acquisition, and upon the Authority agreeing to pay any
further cost which may be incurred on account of the acquisition, transfer
the land to the Authority, and the land shall thereupon vest in the
Authority.
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